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Mr. S. Bhattacharya, counsel.

Mr. B.K. Chatterjee, counsel.'
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ThlS M.A. has been filed by the appllcant ith the prayer thatv

liberty should be granted to him for lmpleadmg Dlrect r General of Health‘

Services, Ministry of Health, Nirman Bhavan, New elhi as a party of

the respondents in O.A. 402/96 filed by the appllcant

2. ‘We have heard the Id. counselifor .the apph ant. The M.A. is
allowed. Accordlngly the cause title of the OA %hould he corrected

as per rules and we direct the Reglstry that the co}ay of the order be
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Meanwhlle reply he filed by the

respondents.

(D. Purkayastha) - ' ., " : i (B.C. Sarma)
Member(J) .

Member(A)



